Contested commercial cases disposed during the month of March-2022

District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

1 [SH. BHARAT|ICENTRAL
IPRASHAR,
IDISTRICT
WUDGE
(COMMERCIAL
ICOURT)-01
(w.e.f E
IAMIT  DWIVEDI| [U/s 34 of
20:07:2021) vs. AAKASH] lArbitration
IEDUCATIONAL &
JOMP (COMM)-SERVICES PVTJHIMANSHI IConciliation|
111/19 ILTD. ISHAKYA 11.11.2019 [No 03.03.2022 843 IContested Act, 1996
IAYUSH
IAGGARWAL VS|
ICS (COMM)-SINGLA  BRASS| [Suit for
l124/20 IPARTS INAVED AZAM 16.01.2020 [No 08.03.2022  [782 IContested [Recovery
2 |SH. RAJNEESHICENTRAL
[KUMAR GUPTA|
IDJ BHANU VERMA
ICOMMERCIAL Vs NORTHI
ICOURT, THC IDELHI SUIT FOR
ICS IMUNICIPAL ISH. IRECOVER|
COMM)/592 [CORPORATION [SATYENDRA ICONTEST Y OF
2021 JAND ANR IKUMAR SINGH|02/17/21 [NA l03/25/22 ko1 IED 03/25/22 o IMONEY
I3 [SH. PAWAN KR.JCENTRAL
JAIN, DISTRICT]
WUDGE,
(COMMERCIAL
ICOURT)-03, TIS| INIL
IHAZARI COURT,
IDELHI
4 [MS NISHA|ICENTRAL INIL INIL ISUIT FOR|
ISAXENA, IRECOVERY]|
IDISTRICT ICICI BANK]
WUDGE, LIMITED
ICOMMERCIAL IVS.
ICOURT-04 ICS  (COMM)-DEVESH IMS. CHETNA| 440 ICONTESTE
1881/2020 IPATTANAIK IBHALLA 22.12.2020 [YES 07.03.2022  [DAYS D




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

INIL INIL SUIT FOR|
IWELCOME [RECOVERY]
IASSOCIATES
IVS.

INORTH DELH]]
CS  (COMM)-MUNCIPAL ISH. PRADEEP| 515 ICONTESTE
l1467/2020 ICORPORATION [CHAUDHARY [15.10.2020 [NO 14.03.2022 IDAYS ID

INIL INIL SUIT FOR
[RECOVERY]|
IKAPIL DEV SURI
IVS.

SOUTH DELH]
CS (COMM)-MUNCIPAL ICONTESTE
182/2021 ICORPORATION _ |SH. SK SINGH [09.12.2021 [NO 15.03.2022 o6 DAYS [D

INIL INIL SUIT FOR|
IRECOVERY]
IPANKAJ GUPTA
IVS.

INORTH DELH]|
ICS (COMM)MUNCIPAL ICONTESTE
k330/2021 ICORPORATION _ |SH. S.K. SINGH [25.10.2021 [NO 15.03.2022 141 DAYS|D

INIL INIL ISUIT FOR|
IRECOVERY]|
IARVINDER SINGH]
IVS.

INORTH DELH]]
CS (COMM)MUNCIPAL ISH. VIKAS ko5 ICONTESTE
K12/2021 ICORPORATION _ [SHARMA 4.02.2021 [NO 16.03.2022  [DAYS D

INIL INIL SUIT FOR|
[RECOVERY|
IANJANA BHATIA
VS.

INORTH DELH]]
ICS (COMM)MUNCIPAL ISH. VIKAS lhos ICONTESTE
K13/2021 ICORPORATION  |[SHARMA 04.02.2021 [NO 16.03.2022 IDAYS ID

5 [SH. ASHWANICENTRAL
UMAR
ARPAL,
ISTRICT
UDGE, INIL
OMMERCIAL
OURT-05




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of
decision

'ACANT COURT]

IDISTRICT

UDGE(COMME INIL
IRCIAL)-06,

ICENTRAL

7 |SH. DINESH[West

BHATT , DJ|
(COMMERCIAL

ICOURT)-01 INIL

8 |SH. GURDEEPWest
SINGH, LD.
IDISTRICT
UUDGE (COMM)-| INIL
02, WEST,THC,|
IDELHI

9 |[VACANT COURIINEW
JOF SH. SANJEEVIDELHI
JAIN, DISTRICT]
WUDGE

(COMMERCIAL INIL
ICOURT)-01

10 [SH. GURVINDER|

PAL SINGH,

IDISTRICT

UUDGE

(COMMERCIAL M/S ot

COURT)-02 CS-COMM ~ LIMITED  VS. |MS. ANUPAMA PLAINT SUIT FOR|
10 / 2019 IM/S. LADHURAMISINGH 05.12.2019 INA 05.03.2022 822 REJECTED [V NA RECOVERY]

JAND SONS & ORS.




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

U/S - 34
IOF
ID. D. KISAN AND| IARBIRATI
211\(/)[1; ;g?MM') ORS. VS. K. P.ggARMARAJwgo.ll.zolg INA 14.03.2022 836 BISMISSE INA INA ON  AND|
9 PRODUCTION CONCILIA
TION ACT|
1996
U/S - 34
IOF
IG. P. A. CAPITAL IARBIRATI
IOMP (COMM.) [FOODS PVT. LTD. [SH. VIJAY] IDISMISSE
b1 / 2021 VS,  UNION OHKASANA 15.02.2021 [NA 25.03.2022 4404 D INA INA 8(1;INCI€II>I&D
[NDIA TION ACT]
1996
U/s - 34
[UNION OF INDIA SH SANJAY] glliBIRATI
IOMP (COMM.) |VS. SHRI IDISMISSE
IKUMAR 19.07.2019 [NA 130.03.2022  [986 INA INA ON  AND|
132 / 2019 IGANESH KUMARCHHETRY ID CONCILIA
MANDAL TION ACT]
1996
11 [SH. SANJLV
JAIN, LD, [THE WESTERN|
DISTRICT OMP INDIA  GENUINH iﬁbitration
pPUDCE COMM.)/3/20 GHEE - CO _ PVTSS K20-10-2018 INA l05-03-2022 1232 DISMISSE INA INA &
(COMM.)-03 s J/3/20 1D Vs UNION OFCHATURVEDI 5703 3 D Conciliation
INDIA AND ANR| Act
(OBJ-34)




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

B4
OMP SMIFS LIMITEDPRATIKSHA JArbitration
COMM.)/78/2 Vs HARE RAMSHARMA 26-04-2019[NA 21-03-2022 1060 IDISPOSED [NA INA &
lo19 VHA IConciliation|
Act
IKLW  WHEELCO| 34
OMP SA Vs MINISTRYHEM ANT JArbitration
COMM.)/32/2 [OF MANJANT 26-11-2018 [NA 31-03-2022  [1221 IDISPOSED [NA INA &
018 RAILWAYS(OBJ- IConciliation
34) Act
ISATHYAM
SCHOOL (BALAJ] iﬁbitration
JARBTN/1780/2 [VIDYA ACADEMY)JAGDISH
21-05-2018 [NA 31-03-2022 1410 ISET ASIDE [NA INA &
018 Vs EDU SMARTKUMAR Conciliation
ISERVICES PVT] A
LTD ct
12 (SH. PREM|SOUTH
IKUMAR
BHARTWAL IMICROMAX [Petition U/
IDISTRICT oMP (m)INFORMATICS 4 of the
HUDGE LIMITED VsfSh Parvez Alam| JArbitration
(COMMERCIAL COMM.)/2/20 HOME  CREDITIKhan 01.10.2020 [No 15.03.2022 530 IContested [NIL INIL &
COURT)-01 ° INDIA FINANCES Conciliation
IPVT LTD. Act
13 [SH. VINAY[SOUTH M/S. CHOPRA
UMAR [EMBROIDERY
ANNA, IMILLS VS. M/S.
IDISTRICT INDIAN  TRIMS
HUDGE CS(COMM)341/[COMPANY IMANISH ICONTESTE SUIT FOR
é%%nﬁl\l/-[)ERCIAL bos0 'VERMA 7.11.2020 [YES 8.03.2022 86 D IN/A IN/A RECOVERY]
-02




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

IASHISH KHARE]
VS FIITJEE LTD. /s (
12(5
R/W
IOMP(T) ISEC.14(2)
COMM.)17/20 gg%?;}vs‘?l 15.11.2021 [NO 14.03.2022 119 SONTESTE IN/A IN/A OF THH
o1 ARB. AND|
ICONC.
IACT, 1996

M/S. [POSSESSIO|

SIDHVANDAN N

[ENTERPRISES IARREARS

PVT. LTD. VS M /s,PAWAN ﬁ%SNIEENT

SUPER CAFE PVT)|
ggggOMM)59/ LTD. KUMAR 17.01.2020 [UIR 5.03.2022  [798 gONTESTEN/A IN/A PROFIT

IMITTAL IDAMANGE
R
IMANDATO
RY AND|
[PERMANE
IMISC SEMBCORP
IDJ/47/2018  |GREEN INFRA|

LTD. VS FUTURE]

IMETALS P LTD,

IMISCELLA

IAND ORS KESHAV V. ICONTESTE

111.07.2018 [N/A 8.03.2022 1356 IN/A IN/A INEOUS
HEGDE 7 / 3 3% D / / IAPPLICATI
ION UNDER|
JORDER 39
RULE 24|
CPC

FUTURE METALS]

PVT. LTD. VS E‘UUCTIO

SEMBCORP ,

GREEN  INFRA| S p OVERY
CS(COMM)196/[LTD. AND ANR.  [KESHAV 'V, ICONTESTE [ ICENSE
boig HEGDE 30.10.2018 [UIR 28.03.2022 1246 D IN/A IN/A FEE OF Rs.

[15,00,000/]
PM) AND|
IMESNE
PROFIT




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

liq [SH. RAJ KUMARSOUTH-
ICHAUHAN, LD.EAST
IDISTRICT
UUDGE
(COMMERCIAL-
ICOURT),
ISOUTH-EAST, INIL
SAKET COURT

15 |[Vacant Court offSOUTH-
[Ms. Raj Rani[EAST
Mitra,

IDistrict Judge]

(Commercial)-02 INIL
16 [SH. SANJAY[EAST SH BALAJI
[SHARMA-I [ENTERPRIESES
S (COMM)VS T. RJRAJAT ICONTESTE SUIT FOR
INO. 361/2019 [SAWHNEY VEDHREA  [711:2018 - L.03.2022 1208 | r r RECOVERY|
IMOTORS P. LTD &
ORS.
SH BALAJI|
[ENTERPRIESES
CS  (COMM)VS T. RJRAJAT s L g [CONTESTE SUIT FOR|
INO. 360/2019 [SAWHNEY VEDHREA 17:11.201 p1.03.2022 120 D RECOVERY]
IMOTORS P. LTD &
IORS.

17 [VACANT COURTINORTH ICS(COMM)- M/S SAKTISS TOAMR 10.07.201 [NIL l09.03.2022 (973 ICONTEST [NIL INIL SUIT FOR|
IOF MS. SARITAEAST 87/2019 ICREATION VS| lo [ED IRECOVER|
[BIRBAL, M/S BELA| \'4
IDISTRICT ICREATIONS
UUDGE,

(COMMERCIAL
ICOURT)
(w.e.f-
20.07.2021)




District Case No.

Petitioner NameAdvocate

VS Respondent
Name

Date of Whether Date
Registrati Urgent ReliefDecision
on was sought and
Pre-Insitution
Mediation did
not take place
(Yes / No)

536

09.03.2022

ofDays forNature ofDate
disposalDisposal execution
(Conteste decree

Settled)

ICONTESTE

ofNumber Act
ofof daysSection

for

execution

of decree

from date

of

decision

SUIT FOR|
[RECOVERY]|

ICS(COMM)- M/S BELAVINAY 19.09.2020
k3/2020 ICREATION  PVT|SHANKAR ID
LTD V/S M/SDUBEY
ISAKTI CREATION
ICS(COMM)- M/S NAAZIMUKESH 13.01.2021 [NIL 09.03.2022 Y4420 SETTLED [NIL INIL ISUIT FOR|
l14/2021 IFASHION V/SKUMAR IN IRECOVERY]|
IMOHD SHAKIR IMEDIATIO
IN
ICS(COMM)- ICICI BANK LTDMANISH 24.06.2021 [NIL 14.03.2022 236 ICONTESTENIL INIL ISUIT FOR|
l3/2021 VS AJAY KUMARKUMAR ID [RECOVERY]
SHARMA IDEWAN




District

Case No.

Petitioner NameAdvocate
VS Respondent

Name

Date

on

of Whether
Registrati Urgent

Date

ReliefDecision

was sought and

Pre-Insitution

Mediation did
not take place

(Yes / No)

ofDays forNature ofDate

disposal Disposal

(Conteste decree

Settled)

execution

ofNumber

ofof
for

execution

Act

daysSection

of decree

from date

of

decision

ICS(COMM)- |CENTRAL BANKKUSUM 27.01.2021 15.03.2022  R12 ICONTESTE ISUIT FOR
l20/2021 OF INDIA VS|PANDEY ID [RECOVERY]
INISHA
IBANGLESH
ICS(COMM)- RG FASHIONINEELAM 05.02.2021 [NIL 21.03.2022 ko9 ICONTESTENIL INIL ISUIT FOR|
21/2021 IWEARS VS MANIKIMALIK ID IRECOVERY]
ICREATIONS
JARBTN-3/2019 MAK  INFRATEL INIL 22.03.2022  [1167 ICONTESTENIL INIL JUNDER
IPVT LTD VS| ID ISECTION
IRAILTEL 134
ICORPORTION OF
IINDIA LTD
IVIPIN MALIK [10.01.2019
CS(COMM)- M/S JMDMUKESH 29.11.2021 [NIL 25.03.2022  [116 SETTLED. [NIL NIL ISUIT FOR
[77/2021 INDUSTRIES VSIGARG IRECOVERY|
IM/S ROOP
[EXPORT




District Case No.

Petitioner NameAdvocate

VS Respondent
Name

Date of Whether Date

Registrati
on

Urgent ReliefDecision

was sought and
Pre-Insitution
Mediation did
not take place
(Yes / No)

ofDays forNature ofDate

disposal Disposal

(Conteste decree

Settled)

execution

ofNumber Act
ofof daysSection

for

execution

of decree

from date

of

decision

ICS(COMM)-  |[SURENDER J. P GUPTA l03.12.2020 26.03.2022 438 ISETTLED. ISUIT FOR
25/2021 IKUMAR \E [RECOVERY]|
IMEHTAB ALI
ICS(COMM)- IPUNJAB IPRADEEP 17.03.2021 [NIL 26.03.2022 374 ICONTESTE|NIL INIL ISUIT FOR
I31/2021 INATIONAL BANK [KUMAR ID [RECOVERY]
VS ARCHANA
IYADAV
ICS(COMM)-  [UNION BANK OF [SATENDRA KR|03.05.2021 [NIL 28.03.2022 29 ICONTESTENIL INTL ISUIT FOR|
138/2021 IIDNIA VSSHARMA ID IRECOVERY]|
IPROPRIETOR
IANURAG TYAGI
ICS(COMM)- [UNION BANK OF [PRABHASH 05.11.2020 [NIL [29.03.2022 510 ICONTESTENIL INIL ISUIT FOR|
57/2020 INDIA VS NEWKUMAR JHA ID IRECOVERY]|
IHAZI
ICOMMUNICAITO
IN




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

IMS. NIVEDITA|Shahdara
JANIL. SHARMA,)]
IDISTRICT
UUDGE,
(COMMERCIAL
ICOURT) INTL

19 [MS. IShahdara
ISUKHVINDER

IKAUR INIL

20 [VACANT COURTNORTH-
IOF SH. VINODWEST

[KUMAR,
IDISTRICT
UUDGE INIL
(COMMERCIAL)

21 |MS. BARKHA North

GUPTA, DI(COMM)

INIL

22 |SH. HARISH[SOUTH
IDUDANI, DJ|WEST

(COMMERCIAL)
INIL
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